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ORIGINAL APPLICATION NO. 441 I 87 

1 

(ORDERS or THE TRIBUNAL) 

S.. 

The applicant, who was working as 

Extra Departmental Delivery Agent (E10.D.A.) at 

£tladdikera Sub Post Office, Kurnol District, was. 

put 	off duty on 13-8-1985 und r the P & T Extra H 

Departmental Agents (Conduct andService) Rules, 

1964, on the ground that an anqu ry into his conduct 

is pending. The allegation agaiist him is that he 

S 

attested disbursement of Money Offders to persons 	 'N 

who n-ctob..a1-ivs on the dates on which the Money 

Orders were purported to hatge been disbursed. When 

this matter came up for 	admission  on22 -7-1987, 

the Counsel for the Respondents took time to ascer-

tain position at what stage the said enquiry was. 

It is !nawseen  from the file No.q.C.79/87 produced 

before us that while no departm4ntal.procedinge are. 

1nitiated, the. matter has been i'eported to Police, 

and is under investigation. 	owever, 

does not. 

this ?ile/ contain' any F.I.R;totjavsntsA complaint 

contd..2 
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u4te111_t6_Otated to have been lod.9frd with the.Polic9. 

The applicant has been put off dutjalmost ftr the 

last two years. If no departmental proceedings are 

initiated against him, putting him of? duty for an 

indefinite period itself constitt}ites a punishment, 

which requires intervention of this Tribunal. We 

would, therefore, direct the res ondents to dispose 

of the matter within a period o two months from 

the date of receipt of this Order, failing which, 

it would be open to the applicat to mo ye this 

Tribunal by way of a fresh applIcation. 

2. 	With the above directiohs, the application 

is disposed of at the admisèion stage itself. 
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(K.IIADH \Jf\ REDO?) 	• 	(B.N.3AVASIPIHA) 
Chairman. 	 Vice-Chairman. 

30th Jul, 1987. 
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